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Pension to 60,000 MTNL Employees of Mumbai and Delhi

SHRI BHARAT KUMAR BHAVANISHANKAR RAUT (Maharashtra): Mr. Deputy
Chairman, Sir, I wish to give voice to the long-pending grievance of 34,000 employees of
MTNL working in Delhi and Mumbai. Sir, these employees are up in arms. They are
agitating and protesting for fulfilment of their demand which is their natural right. If getting
Government pension is a right, then, these 34,000 employees have been deprived of their
natural right; their democratic right for the last so many years. It is not that they have been
just sitting with folded hands. This story goes way back to 1986 when MTNL was launched
with a great fanfare. At that time, all these employees who were working for DoT were
transferred on deputation to MTNL in Mumbai and Delhi. It is not that it was their choice.
By force and obligation, all these employees were shifted to MTNL and from then on they
have been deprived of their right to get Government pension. After that, those employees
were absorbed in the MTNL. The assurance given by the Government was that all the
rights and benefits of being a Government servant would be transferred to these employees
working in PSUs also. But it has not happened. The employees have been demanding for
this. In 2002, the then Minister for Communications, Mr. Pramod Mahajan, held a meeting
and he assured that Government pension will be given to the MTNL employees. But,
nothing happened. After that, the leader of my Party, Shri Manohar Joshi, who was the
Speaker of the Lok Sabha, took initiative and held meeting. Again, an assurance was
given that Government pension and family pension will be given. Nothing happened after
that. Sir, the employees kept agitating, and now in December, again, a delegation of these
employees met the Minister, Mr. Raja. He assured them that the required notification will
be issued. Sir, 34,000 employees are waiting for justice. Today, outside this House, in
Delhi, 15,000 employees have assembled to demand for Government pension. We say that
we are in the era of communication. Telephone has been our lifeline. And, particularly, for
people living in Mumbai and Delhi, it is a right. Why are you not allowing their right to
life? I think the Minister should immediately take it up and do justice to them. Thank you,
Sir.

Incidents of dog bites in Delhi and non-availability of anti-rabies vaccine
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